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p1" +tt 	 1 12;97 	In this application the applicant 

• 	 has challenged the action of the respon- 

dent irji i'6 doi of  the iscip1i- 

nary proceeding initiated as far back • 	j 	 * 	•• 	* 
A_I) 	 in the year 1996. The facts for the 

purpose of disposa1.ofhersent case 

rnay..be. narrated thus.: 
'i. 	• 	 • 	 theapUcant was at the material 

time serving as Extra Departmental 

Branch Post Master at lJzirar Char Branch 

Post Office in the district of G3alpara. 

He was put on off duty on 31.12.1996 and 

a departmental proceeding was initiated 

against him. Hence the present applica-

tion. 

We have heard Ms N.D.Goswami,learn& 

counsel appearing on behalf of the appli-

cant. Ms Goswami submits that as per 
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1 • 12.97 	mrector General, Posts & Telegraphs 

• 	
4-•1 	 4 	jHi 	*, 

24.2.1979 and No.43'.33/85-Pen dated 

•)4r• 	 . 	. 	L.. 	;. 

• 	.......................... . 7ist- be completed wiin- -s-period of 

rs)and/Qr 4mont. +Vtas not 
- -•• .. 	 ---- 	-do 	in-the present•a 	- 1e have Ten 

so hearMr S.Ali,léarned Sr.C.G.S.0 

or the kespondents. In all probability 

and as sabrnitted by the learned counsel 

f1or.,the applicant the disciplinary 

iroceedifig has not been disposed of. 

Therefore, we dispose of this appLica-

tion with a direction to the respondents 

to dispose of the disciplinary procee-

ding as early as possible and at any 

rate within a period of one month from 

the date of receipt copy of this order, 

I 	 The appLication is disposed of. 
Consje'jng the entire facts and 

/' °''- 	 I cirumstances of the case however, we 

kDy 	 . 	make no order as to costs. 
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